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j 124442003 | Heard Mr. @.C. Phukan,
[““',a“ apphication is 10 : ;learned counsel for the applicant.
’FOO"] dot:it not !f’ tm*%: : Issue notice to show cause
fmé;l | not ;@s to why the application shall
fo$ias.5u PR ‘not be admitted. Returnable by
'Wiit’ H’O/ ‘“’%éﬁ‘;ﬁq} four weeks. |
‘ 'Dﬂ"“d 8403 ' " List on 5.5.2003 for
M | Jl: admission. |
o ’ I,_] m’LRegis(rar.‘ '
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“in hbresence of the learned counsel .
for the applicant.
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| 0.8, 59/2003 |
NoteL of the Reglstry Date I OTders of the Tribunal
ﬂ o 1035.2003 Fresent ¢ The Hon'ble Mr. Justice D,

N, Chowdhury, V1ce-Chairman.

The Hon'ble Mr. R.K. Upadhyaya,
Member (A),

The application is mainly

, directed against the selection process

* that was initiated as far back as

' 20.4.1995." By notification cited in

"the annexure=-l1 the respondent authori=-

ry invited applications for recruit-

, ment of sbortsman against sports quota

" in group 'D' category, According to

the applicant he applied for that but

the result was not announced nor any
appointments were made, Thereafter,
A another advertisement was iséued'for

' :fresh selection. The applicant object-
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ed to it, but under protest he appeare.

ed in the selection test. The result

P was also announced but his name did
R ''not appear in the list of ellglble

v candidates,’ :

, In the year 1999, the applicant

preferred a writ petition before the

Hon'ble High Gourt assailing the actior

of the réspondents for not consideriﬁb

his case as per law. The High Court

by judgment and order dated 11,12,2002.

Qo : S ‘ i disposed the writ petition which was

| numbered as W,P,(C) No.66/99. The

High Court dismissed the application

for want of jurisdiction with liberty

to the applicant to approach the

Central Administrative Tribunal. Hence

this application under section 19 of

the Administrative Tribunals Act,1985,
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_ Mr. G.C. Phukan, learned counsel
for the applicant stressed on the
policy as introduced by the Railways
for recruitment of sportsman. Learned
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counsel’ for the:applicant also .- -
referred to the advertlsement which
was meant to encourage the sports
persons, Mr. Phukan, further subnmit-
ted that the applicant represented
the junlor and senior level inter
d1v151on met in Badminton and nature
ally he is ent1tled for consideration
of his case for appointment,

We have heard Mr, S, Sengupta,
learned counsel for the respondents,
Admittely, the matter relates to
recruitment that took place in the
year 95 and the other was in 97. At
such a long distance of time we are
not inclined to accept this appllcat-
ion on the ground of delay,

Mr. Phukan, learned counsel for
- ' the applicant argued on the delay,’
Referring to the averment made in the
condonation application, learned
counsel for the applicant submitted
that the applicant should not be
penalised There was no lasches on the
: part of the applicant, submltted Mr.
' Phukan, l2arned counsel for the

" applicant. At the available opportuni-
. ty the applicant instituted writ
+ petition which was finally dismissed
. on 11.12,2002. The time spent in the
. Court cannot defeat the claim of the
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applicant contended Mr. Phukan, the
learned counsel fog the applicant,

'
; We have bestowed our anxious
j consideration on the subject. On consi-

f deration of all aspects of the matter

; we are not inclined to exercise Gur: ‘

, diseretion for consideration of the
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delay on the:ground that the matter

. pertains to recruitment in the year
 95-97. No rationalgis found to rake

up a stale claim. It would not be
appropriate for us to interfere”_
with the recruitment process that

- took place in 95 & 97. "Vigilantpus
non !{dormientibus leges subvenunt® -

The vigilan?)not the sleeping are
aided by the laws,

~ In the circumstances, the
application is dismissed. The dismi-
ssal of the application,~hGWeVer, REE:2
shall not preclude the applicant to

‘apply foriany vacant posts under the.

respondents subject to fulfulling
the eligibility criteria, If such
application is made by the applicaht
the respondents shall cgnsider such
applicationof the applicant, as per
law alongwith the persons similarly
situated. No order as to costs,

' Memb?r : Vice-Chairman
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APPLICATION UNDER SECTTON 19 OF THE Al

- {RIBUNAL ACT, 1985,
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S1.MNo.| Description of documents relied Page No. <:;£;
. upono ) .:
' 1, Application. \— 9
2 Copy of advexrtisement \
dated 20.4.95(Annexure-1), to — 1
3. Copy of call letter-Annexure-2, - 12
4, Copy of advertisement dated' :
14:1 3.97—Annexure—3. . 13 - 14
S Copies of representation .
Annexed as Annexure-4-4(5), 1S — 2
6. Cextified copy of the ‘ )
judgment and order in WPC 22— 2%
N).66/99.@rm«zxw,=5)

For the use in Tribunal's
Office .

Date of filing.

/‘fmm/ba/%{‘ D a%\-. ’

Signature of applicant.

A

Signature »for Registrar.

In bhé Central Administrative Tribunal,Guwahat i

Benche.

- D etween-

Sri Prabash Deb Nath,son of %ri Monoranjan Debh Nath,

resident of Medical Colohy.P.S.

© Assam.

Sl 2ckt

]

Lamding,Dist.Nagaon

«e«sApplicant.

Contd.oage -2/~
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netails of applicatijon:—

- And -
Union of India,through the Sedretary
to the Govt.of India,Ministry of

Railway,New Dylhi.

N.®.Rajlway,represcntated by its

o a .
General Manager,Maligaon,Guwahati—ii.

President ,Divisional Railway Sports

Clﬂb,Lumdirg,N.F.Hailway.

General Secretary,Divisional Railway

Sports Club,iumdirng,N.F.Railway.

.. Respondants.

1, Particulars of the applicant.

i) Name of the applicant.

Sri Prabash Deb Nath‘

ii) Name of father, t-Sri Mamoranjan Deb Nath.
iji)Age of the applicant.,  :- 29 years., N

iv) Desigration and particulars '

? 0f of fice(Name of stﬂtion),\

‘a¢$) which employed or was

Toes not ar ise.

.last employed before ceasillg

to.be a service.

4

v) Qffice address.

vi) Address for service of

MNotices.

—églvéaéh{ é%bé'lﬂ/éz

=0 -

Medical colony,iumding,P.o
« P.S.umding,Distriet ’

Nagao n, Assame.

Contd.page-3/-
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2. Particulars of the respohdenps:—

i) Names of the respondents:- (a) Union of India through
the Secretary to the Govt,
of India,Ministry of Railway,

New Delbi.

(b) N.F.Rly.represented by its
General nﬁnager,maligaon,'

Guwahati,

(¢) President Divisional Rly..
Sports Club,Lamding,N.F.

Railway.

(a) General Secretary Divisional
Rajlway Sports Club,Lamding,

N.F.Railway,

ii) Address for serxrvice . |
ii) d s I serva of As shown ahove.

~ Notijices.
3. Particulars of the order

against which application

is ,made .
The ‘application is against the following order:— °

i) Order lo. Not against a specific ordex,

ii) Date. - Bubject is advertisemernt for

1ii) Passed by. recruijtment in group D category

. S . ! . . . .
iv) Subject in’brlef Sports quota service undexr the
N.F.Rly.Interviewed heldes on
26.9.95 and 2F.9.99 hut no

result announced and no appoi-

ntment order ijssued.

gﬁéﬂ%&éw | N Y
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4, Jurisdiction of the Tribunal:-

The applicant declares that the subject matter against
which he wants redressal is within the jurisdidtionof the

Tribunal,

5« Limitation:-

The applicant further- declares that the present appli-
cation under Section 19 is not governed by Section 21 in-as-
mich as,the same is not against any order of the authority

eoncerned but its inaction,

Nevertheless & separate petition is preferred showing
how the applicant may not be held responsible.for laches etc
as he was secking redress before the Hon'ble Gauhéti High
Court in W.P.(C)No.66/99 at the advice of his Lawyers,The
said W.P.(C)ves disposed of on 11,12,2002 which could be
learnéd recently only.Even if for any reason the petition is
held to he heyound time the delay may be condoned for the

ends of justice and the application may be admitted.

6., Facts of the case:-
The facts of the case are given below:-

a) That in order to fill up the sports quota in Group-'D’
category posts under N,F,Railway there was an advertisement
nn 20,4,95 hy the General Secretary,Divisional Railway Sports

Club, N,F.Raijilway,umding. R
The copy of advertisement is annexed herewith as Antx. I.

h) That in resporse to the advertisement the applicant.
offered his candidatureg formally for the discipline of
Badminton for which there were two posts and accordingly he

was also called for selection trial to be held on 26.9.95 and

27T:9.95,
ve..5/-
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The cnpy of call letter is annexed herewith as
Annexure~2,
c) © That in the aforesaid.trial play the applicaht came

out as champion with natural expectation that in due course
the result ﬁéuld be announced facilitating his éppointment to-
lthe post as early as possible .But to the utter surprise of
the applioant.neither‘the result was anmounced nor there was

appointment to the applicant.

a) That ﬁiihout,however,doing anything as aforesaid the
séme author ity again suddenly issued anofher advertisemert
dated % 14.3. 97 for fresh selection trial to Wthh the appli—.
vcant ohjected eyen though he again offered hls candidature
only to avoid the missing of chanqe for'the post.Although the
applicént again offered,hié éandidature he never waived his
right for {ﬁe post for which -he gualified himself in the ear-
iier test,He always insisted fhat without. declaring the result
of previous test the otherﬁtesf.could ot he legally held.To
this effect be made several representatlorntﬂ Thls t ime however,

he was not even invited for test play to wh1ch also he f01mally

bbjected wit hout any fruitful result.,

The copy of dverflsement dated 14.3.917 along with the
copies of representatiors is axxxxmmxxxgxxxﬁnﬁxﬁﬁﬂiﬁﬁx

annexed herewith as Annexure-3 and 4—4(5)respective1y.

e) Thaf inspite of repeated representations and personal .
meet ing of the appropriate authority there was no resglt and
therefore he had saught legal redress before the Hon'ble .
Gaubati High Court in his W.P.(C)No.66/99 which has been dis-

posed of on 11,712,200’ holding that over the subject matter

00006/—
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matter of the case only the Hon'ble Tribunal has got jurisdict-
jon as a court of first instance.The Fon'hle High Court,however
gfanted liberty to the applicant to seek appropriate relijef

before the Hon'mle Tribunal and hence this application.

The certified copy of the order is anneﬁed herewith

8s Annexure-5,

f) That,the applicant begs to state that uptill now the
post concer ned is pot filled up and therefore his claim for
the same still ;;ggggis on the basis of his test in 1995,
The applicant further begs to state that without taking a
final decision for the test in 1995'no subsenuent test could

be legally held.The department is liahle foxr their own

inact ioNe

T, Petails of the remadies exhausted:-

The applicant begs to state that he being not an
employee of the department no questione of seeking any remedy
under the Service Rules arises.He however submitted his repre-

.sentation as shown abhout hut without any iota of result.

8. Matters not previously filed or pendirg with any

other Court:-

The applicant further declares that he had not prev-
iougly filed any application or suit but he preferred his w.P.(c)
No .66/99 hefore the Hon'ble Gauhati High Court.In t»he W.P(C)
concer ned the Hon'ble Court was pleased to hold in its order
dated 11,12,2002 that for the grievence the remedy lay with
the Cenfial Administrative Tribunal only within the meaning
and purpog® of seteetiam section 14 of the Administrative

Tr ibunal Act,1985 and therefore the writ petition was disposegd

LT/
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disposed of on the preliminary point of maintenability.The
Hon'ble Court,however,expressly gramted liberty to the appli-

cant to approach the Tribunal and hence the application.

9 . Relijef saught:-

In view of the facts mentioned in pafa 6 .above the

applicant prays for the following relijefs:-

a) To direct the respondents concerned to formally decl-

are the result of selection play of Badminton held on 26.9.95

and 27.9.95 in which the applicant mswik came out as Ch\ampy

b) To prohibit the responderts to act upon the result of

\

any selection play held subsequept to above for the purpose of
filling up the post in group 'D! categdry'under.the_N.F.Railway

without offering the appointment to the applicant first.

c) To direct the respondents concerrned to appoint the

applicant to the post referred to ahove without further delay.

d) To grant any other relief to the applicant that may be

permissible under the circumstances of the case,

10) Interim order,if any prayed for:-

Pending final decision on the application the applieant

seeks issue of the following interim order.

The applicant nrays that an interim order may'be issued
agaibst the respondents prohibiting them Yfrom £illing up the
claimed group-'D'category post in the meantime.The interim order
is necessary for t he reason thai‘if fhe post is already fillied
up {he applicant will not get the henefit even ifAhis appliodt-

ionh may be allowed in his favour.

e e8/-



11,

12‘

S5

6.

13,

12.
13.
14,

Does not arise,

Paxticulas of Bank Draft/Postal order jn respect

of the application fee:~

Name of the Bank on which draws.
Demand Draft Noa.
Mimber of Indian Postal order{s)....

Neme of the issuing post office

Date of issue of postal orcder(s)...

Post office at which payable...

List of enclosures-

Copy ﬁf.i; M;‘W debef 20.4 95,
CJ?T}_g};’Vkﬁx Call Soder, .
%?@wmxw dat=d 1.3 97,
@O?{m BN A%FYW”‘

Coch pade Copy. it bt ard o

e WP () o 66/009 -

Ny

A sl ot noll-

£ eemg e oL L ey oy ~—RRREL e . e e s |



" YVERIFICATTION

I,Shri Prabash Deb Nath,son of Sri_hbrmranjén-Deb
Nath,aged about17= years,resident of Medical Colony,Lumding;
P.0.& P,S.Iumding,District-Nagaon(Assam),do hereby verify that
fhe contents of paragraphs 1~3}6,7,8 abd 12 are ttue to my
personallknowledge a}u paragraphs 4 and 5 helieved to bé true

on legal advise and that I have not supressed any material

fact,
L/J?mémiy{ Qe na J].
Signature of the applicant,
Date-
Place-
To

The Registrar,Central Administrative Tribunal,
Guwa bat i Branch,Bhangagarh,Guwahat i.
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(T/?Opy) . | Annexure-1 \
T

DIVISIONAL RATLWAY SPORTS CLUB, ILUWDING, N.F.RLY.
NOTIFTITCATION

Subz- Recruitment of sportsman agawnst
sports quota in Group 'D! Catacorv.

* e
L I

“ It is a great pleasure to inform you that the Indian
Palﬁways heve given stress on the development of sports and
games in the cowmtry and with this view the Railways have

QeCLded to recruit outstending sportsman against sports guota.

! At Divisional level this recruitment will be made in
QTDHD - 'D! category in scale %.750-940/- (Basic pay) 4 other
a110wances Recruitment will be made for the following disci-
Ellnes -

o 1« TFootball - 4 (Four) Stovper,Sideback,Linkmen & left out.
L 2. Badminton- 2 (two).

0 3. Athetics- 2 (two) one sprinter-100 metre /200 metre.
. one thrower- Discuss/Taveline/
' Shot put.

| | I

|
Blipibility Critaris.
! il
1y Sports persons should have represented District in
: Tunior/Senior Stete Championship end obtained at
least first three bOSltTO“ either in individual or

|
|
ii team event.

é} Z Sports persons concerned shauld have represented State
| Schools/Tniversity/State Jmior or Senior team in the
Wotional Bames/TInter-Thiversity chempionship/Junior or
o Senior National Chempionshine In such cases obtaining
P of 2 position neen not be insisted upon.

%);; Ager As on 01.01.1995, sportsman should have attalned
i 18 yrs. of age and should not be more than 25 yrs, of
agee School certificate as a proof of age should be

' Q : attached.

\i

) Candidates who will fulfil the above terms &nd conditions
aro advised to submit applicetion(Standard form) &l cngwith the
anles tastimonials on or before 30.05.1995 to the undersigned.

Application received after 30.05.1995 will not be considered.

Eligible candidates will have to attend selection trial.
The date, tlme and venue of the Selection trisl will be intimated
leteron. Competitors will not be paid any TA/DA for attending
tha selection triel. They have to patrticipate in thc above
SPleCthn trial on thelr oWwn exnenses.

FWGTO'- (One Standard form) y

o ’ sd /-

o (navt. S. @rjnﬁvac)
b Divisional Mechanical Engineer(Power)

{*f / .F.Railway : Iumding.
X Genersl ochLaqy,

\ {! / Nivisional Reilway Sports ”’Hb M. F.Rly.
| A &&.W JNV  _ Tumding.

A '
B font. Page No.Z2.




Qo \
o
% i> Cont.Page No.2.
Wou)S(‘/L‘fG/Rectt/S | o Dated, Lumding 20-4-1995.
Poqy forwarded to -
fg‘lTha Director of Snorts and Youth Welfare ) They are re@uested
h ,!“ovtg oFvAeeam,ﬁjsnuv,:uwahatv~781oo7 g to give wide pub-
¥ lication amongst
. . hilr nur, Imphal. ©
%, 1-rovt of Menipur, Tmphal ) the Bport's Asso-
2 1Govt., of Migoram, Aizewal, % ciation wnder
L o halax A o their control so
ﬁ. | Govt. of Meghalaya, Shillong. Y et eligible
5. | Govt. of Wagaland - Kohima. % vwilling candidates
| AP 2y - can appear before
ﬁ. Govte of Trivnura Agartala. 2 the selection
7o HDletrlot Snorts Association, Silchar, / trial.
| IKarimganj,N.C. Fillem Karvi Anglong(Dlnhu))
'! ”Naraon, Guwahati. )
8& ‘STQDRO/L”' for information and necessary action for keeping

|su table vacancies except in ®ngg. and Medical Deptt.

1 Sd/‘“

| ’ (Capte S.3rinivas)

I Divisional Mechanical anlnner(Power)

i : N.F. Railway ¢ Lumding.

: General uecretary,

Divisional Rallway Sports Club, N.F.Rly,
Lumd ing.

t
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Aofs . ice Notifjcetion of zven
T Q
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th refarsnce to your apolic-vion in connecijen with Notificaw~
tinn under roference for v: serud isnt of 560 “s men egeinst Spores quokte

under Lumding Division of N.F_ Kiy,%he szlseiion trial is fixed %o 03

h51d on 26.9,95 =nd 27.9,95 st Luad:ag Heiluwsy Sports ground for Fpot=
bell,Mthletiecs end »T  Indcor suvadium for S-dminton,

T You are edvised to apdzev bufors th:n sclsciion,committee in the
chembar of Divisionsl Mzciazsnical Lngvn“@r Power) =t 9,00 hrs., on 26,9,95

with ths follows ng documents in ORTGINAL,
1) Acedimic certificrta,
2) t,e proof ceriificete, | - .
3) Spovts cartsiie-te indicrting. “)Q?ﬁ*’«ovw in ‘1rd~"ﬂc7npl
or ieem event, ! :

“Thoss who d1d nod QﬁCTO$Q PRy ~ov
they @re advised to sucbmit ~02i=s of T

indieete above,

v £1- 7o in thesr adr°1iecaision,
107133 e $107ts caretificate as

4) Pass rort sigze nhotogreph duly 27 osted by tane ecomdetent
arthor: by,

Those who fail To fﬂ)pwf thg abave Cocuments in orﬂginpl will
bt be rllowed to Perticinete in thr seloction trial,
No pess ond trevelling sllowsncs is =imissibls,
‘/ ’ 2 4 )
IR AN A P!
\» . ‘_.__._,_,_...,‘—-—a‘ﬂ—p
Gonnrel Sucratary, v
Divisjonel RW”.wgoLuS Club/N £ JRiy,
Lumdinge

'néhﬁ‘
6995

My
g



: Gl i 5% AR i s sHlaMMs e e ol & -
1, J} '.| u‘;il&.{..’nuu bss 2 it b \ul’l.L....“..J..L.L 51. i KIS
“ T oy 2

2 e,

- —

L

- DIVISTON AL, it m0aT5 & LU WL ELRLY,
» : Je VB DTN G,

LOI T E T C AT T 0N,

Sab: = Ricruithint of SOFPTin noapgtinst Seorts Quota
In Ground D' ce - pory(Han only),

This 1s % inform You et Indien R1v, have given strass on the davelon-
mant of S-~axts ang gE€M-S in This'Couniry ¢/ Jth vyey the Rlys' have
¢scidad ¢ mecrut* nufsterding s~orts men egeinst s-orfs Qnuota,
Livisionel 1-vel shis reeroftment will b mede - dn-Groune'D category in
Scele ~,770-9496/ w(I®8) + oti. ellavance s, Snortsmen concrnad are rge
quastad "o a~=ly for re pntrmeat T8 et smorts Quavr, Racrustment will®
"be mede fou the following events, .

4

(1) Fontbell = 2(onz) Goal k-e-~sr & cng surikar),

(?) Criceks = 2(7wo)(ons Wie kit ke mar end one 8ll Rounder),
(3) Badminror = 2(two), L

(4) Vollay b1l = 1(on:), .o

N

vg’m‘:on ‘x;ﬂignanacmgnflrvgjp*m' y(’d Py!‘.’x.' -U ;’;.‘ ;x (:“ “\-v‘v:dw: é ;..u.-.:v.—»rll -imi\tli‘a“:\o o 'L:-‘O:: e .

1(a) SmOTLS ws.sbas c-neernsd sipuld hovi vinressnvsd 8 Dis.ifct
in Jupjox/Sapior Stet.- Cnemnionsain end obisnsd et luzst
s8¢ thrds wosition witn.p in individaal osr tuam SV ent s,
. . fa ‘.‘9“,_.7:.‘3___,_" _' ) . . | -
(b) Smocts mar sans cone - pn-g Sthuld hevs rzw - sonted Stetva & hool </

Univewsity/Ssoo: Junipor or Sinforteam in M<tional School Geme s/
InT:p gy o177y Chidmmionshin/Junir op Sznfor Nationel Cnaem~
nfonshins, ‘ .
I Sieh cas:s obtiining of «
2. lgztm 43 0n 01.3,97 Stertsmen should havs atvained 18 yzers
o of €ge-end shoulé* mot be morz then 25 yrs.of age, School
carvificsie s 2 -roof of “gs shpuld be attechaq,

-

nOSLuion a-wds not b insiot.d u-on,

REN CEducationtl quelefie ation should be HSIC or equevzlant «xa-
1, Cendidetes win: f91£411 the sbave cfitarion will 131 un an

E~=lication( Srendard form #%%edhea) eddre ssed to General-*
uereary ; DIvasiongl S-or:s Club, N,F,Rly,Lumitng The a-~~11c -
“ion form hmst accom~any.. 11 the attested co~ies of cartify«
£58 40’ suwnort of thegy P11 114ty. The candidat s must

PW8 AN me son 4o dron the d-nliea*ton form (which will ba

in a closed cover) in the nomina <6 box by 16,00 hrs, of
20.3.97,Th- romg nated box will by wlaced in the S-curity
CrotrolCdll of DRy s‘office, B ' ’
Wisi -SeRutIny of the crrtific ateg

S
(3
c
C

listof -1l1givle cendideras
Notice Boird of nirsonnal

will ba d1snwlayed-on 29,.3.,97 on ity
Biench, The s1liglols ¢ andidetas will 2
oI 28.3,97 for

f-i0ium st '11,00 hog,
Original cerificetes, -

W . Contd. vag.

w2nd V4vesende Res lway
trisl zlong with el]

-
«




’ - ]
i-.

Conid nijs No,?2,

»

Cendidmie s mush ux @ “hptv oun Genrd T e S

. C 2rfdddartas will bas=cfdainy T4/ DA for avtending the .
selectioh treel,Thzy have 1o ~yrtigiate ip tha above sreleciion
tretl on Shedr cwn «XmenSel, 4,

411 thon snorys Aksociarion aie requect=d to make wide npzb} ity

-:mon g the smonts Assoei-tiont tné T their control so Yharw

73 APRT SRPTREPRIIER SO R T W EWEPT 1) 2 Eay RS ey SRS AL

«11gibls willing cerdfdates ¢ annt il b=fore th- solection trial. .

Uk . On2 Stonderd Folim,

*

\ Ak
Al Ve T ,
(K.ChekFaoorty )
D..0./Lunting,
G n ta) Serotery,
. Divictonal Hly.Smorie Slub,
' N, ¥, Reilwey 3 Lumding.

No. DRI /LMG/Rec te/5,  DUE,LMG 14/3/97,

N.—-/_

Cony forwerded toiw- , .y

1.
S

34
4,

Oe

Tha pLricter of Snmoris end Youwnh Wolfers.

Govt.of - kssdn,Cuwzneti = 7.

Govieof Meniwa 2 « Tmnhel,

Govt,of Negelend » Roltimz,

Govie of Mugnalaya = Shilling.

Govt.of Mizerem. - Afgzal,

Govi,of Tri-ue = tgartale.

Di shrdnt Seor't-Adcsoct atinn® - Silehsr,Kerimgen j,N.C.HI11lS
(He1flong,Karbi inglon gl D'{,'\hu),Nﬁg?Oﬂ,Gﬂw&hﬁti.
S/TM7 , DU ,LMG, /I T,C0K ,J ID,GHY ,LFG,B°B,KXJ ,DMR, L for
dig-ley on the NOTICE DBOARD, ‘ e
P 0/Lumd<ng for informarinn &nd roghested to kigwm :

7( 524 :n) saitedle vecsrcins'in Grouns'D cote gory

excgnt Engg, ‘and Madicel Danti, | , '
lMﬁi\"'iJf :\f{:—-—/

( K.€nckreoorty)
- A D.4.0/Lumding,
-  Gunaral Shinonary,
Diviston<l Rly.Sworvs Cluy,
© No P. R1Y s Luinding.

I\
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\‘\(f/@OPY) Annexure ~4

Toy

The General Secretary,
' Divisional Sports Club,
} Lumding’ NeFe Rly

Nate ¢ 29.3.97

Subjt- Condemnation for selection trial-game for
recruitment as a Badminton Player.

- S T o Al o S o ot o om o D P Gt e () A S S e AN e A U S e ke S gy T R e e TS S5

Ref t- TYour Circular no.DPEN/TMG/Tectt/5
dt. 14.%.97 A

Sir,

with due respect T beg to inform you thet, myself
applied for selection trial sames against Svorts GQuota in
the event of Baomlnton vide your Gircular Wo. DRSC/ L“G/Reott/
5 dte. 14.3.97 as & 35 & candidate

But now I like to mention here that, T have represented
junior and senior Inter Divisional meet held at IMG & KIR in

the year 1993 & 95 and it bas astonished me that, my nene has

not been acceded to as a cendidate to apnear in the selectlon
trial gamese. ' ——— '
. |
Tn this connection mention may be made that, I became
ghampion in the last year selection trial game, but no result

has yet been announced in this event.

As such, I, once again invite your attention to look-
into the matter and make a proper justification in it to appear

me in the sgdection trial game in this year.
Thanking you,

Yours sincerely,

sd/~ Prebash Debnaﬁh

Recd

| Y e et s

‘sd/~ illegible

at. 29/3/97

-
W ’

A
WA
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‘ The Cenersl Secretary, o T ﬂﬁfm | \
‘ Uivisional fports Club, S B
i;,%,!"':ﬁﬁii ihf&y vﬁw"l‘i‘ﬂjlndﬁiﬂgﬁ R )
i ‘ s . !
o Hespected Sir, P . S : [
e} . . . . - ' | | . o | !
. PERN C . A e o . : - | N , : B
"'T""-': o Subie Selection trial gam&sfax sscoultment
. ; . . ) S a b E&Cﬁmintﬁ}ﬁ p, layﬁxr“ l : ) )
! e S . ;} o I‘
oo L Refie Your Eircular hag,an@wfgmcfngcmg/ﬁ E )
S L L dated 14,397, e
,‘ ’ - » . ) ., B -._@Q”Po H
o ) | | - v ' o L - * K

-

L but’ the result 15 yet to he announced.

o ‘ St b

i

. . 4
' .

P Co - oot e 1 '
,f 0 Your kind attention ta my repregontatlon dated

© 29.3,27 is dnvited te which a reply is still awalted,
.u* . . S e : ‘ - , .
b Tonze again beg to stete that lin texms of youp

| above cited circular, I subnitted wy' candidature for

4 recrultment againat Fadmintan player gqudba but ite ny
- utter misfortune my name does not appeared in the L3¢
0 of candidates called for the trial. In this connaction,
7o it will ‘not be out of place te meation here that I have

. repressnted Junipr and Senfor Interelivisicnal maet

beld bt Lunding and Katihar in the yRar 1993 add 1505
caspectively. It is further menticned that during the
last year's trial.at Lumding, I wae declarsd Champlen

T,
. -~

! T wdamir op " e N S o
;;} - Inoview of the above clicumstances, I would fervently

pray and requost your kingd honour to leok ints the matier

o sympgthetically end take a judichous decision so that I

- 9 X{&i// L ease | 4
P I R
N . ' . . T . t = .

i not deprived from my legitimate.positics and for which
att of your kindness I shall ever remstn grateful to you,

N
.4[
‘l
'l ]
i ;

L Yobrs faithfully,

j o Babah RelordT.

Qat&d:igmding,

;
i

‘,;; The 9th April/i99r, 7 Prebliash Debnath )

C/0s Szi Monoranjan - Lehbdath,
“ooo v Private House, Medical Colesy,
© 0 PeOe lupding, Lt,Nagaan{Assan)

' ;.).}:M - ?g?&azy '

. Copy to'="President, Divisional Sports Club/Lumding
| for kind informat ion . and necossary acticn pleass.

]
i

z . R RS
I8 .1+ - Pxabhash Debngth ]~
:‘I . | . ) A . .

2 . gGY%' !
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Annexure - ;4(9
To - i :

The General Secretary (DAG/Lumdinig),
Divisional Rly. Sparts Club.
N.F. Railway, Lumding.

Respectled Siﬁ,

Sub Rem:ndyr letter regarding ﬁelertlon trial
game for recruitment as badminton nlayer,

Ref t Your Circular No, DREC/LMG/Reatt /S Did.
14.3.97 and my representation and appeal
dtd. 29-3-97 and 9~4-57,

In view of the letter referred to hbove I further draw
attention that, no reply has heen received from your end which
is regretted as such this reminder letter bears once again my
bsnign appeal Lowards vour goodself, pliase to Jook into the
matlier considering my legitimate claim in this respect,

Hope, I shall receive a suitable reply Lo Lhis effect
will come at an early date.
Thanking vou i
i
Ymu:s Falthfully,

awvéaAﬂC«%eASﬂ}§f7

Ddted!Lumding ( Phrabhash Debnath 9
23th ﬁprll 1997 €70, 3ril Monoranjan Debnath,
Privatz House, Medical Colaony,
P.0. Luamiling, Dt. Nagaon(Assam)
PIN ~ 782447

Copy to :~ Prasident (DRM/LMGY Divis ipnal ﬁly. Sports Club,
Lumding for kind informatian and necessary action
please.

( PRABHASH DEBNATH )

\p%/
WW,XM

2 p

,»-I\‘,
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To

The General Secretary (DAD/Lumding)
Divisional Railway Sports Cluls,
N.JF.Railway, bLumding.

“\; : : Annexure - 4(:%)

Respected Bir, '

Sub t Reminder letter regarding selection trial
game for recruilment as Badminlon player.

Ref * Your Circular dlo. DBRC/LMG/Rectt/s dtd.
14-3~97 and my representation and appeal
did. 29-3-97, %-4-97 and reminder on 23-3-97,

, In view of the letters referrad to above I further draw
your attention that no reply has yet bean received from your
and which is vregretted ¢s this reminder leller bears once
again my benign appeal towhrds your goodself, please look inta
the matter considering my Jegitimate claim in this respect.

Again hope I shall receive a suitable reply to this
effect will come at an early date. :

Thanking‘youJ >p04w”‘54172f“12;‘ )
SRels sl Dl all

Dated/Lumding ) { Prabhash Debnath )
8th May 1997, ' , C/0, Sri Monoranjan Debnath,
Private House, Medical Colony,
. ‘ F.0. Lumding, Dt. Nagaon(fAssam)

PIN - 732447

Capy to - President (DRM/LMG), Divisional Railway Sports
y Club/bLumding for kind informalicn and necessary -
action pleage.

1

, Prabhash Debnath,
i : Private house, Medical Colony
' Lumding.

LAY R

|

3

*
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Annexure ~-Z§<fc) '

I

H%he.G@neral Secretary (DAO/LMG)
Divisional Rly. Sports Club,
N.Fy Railway, Lumding.

Respected Bir, '
Sub & Reminder letter regarding seleclion on trial
game for recruitment as Badminton player.

Ref @ Your circular No. DREC/LMG/REctL/S did.

) ' 14-3-97 and my representaiion and appeal did.
; 23-4~97 and 8-5-97.

In wview of the-letter referred lo above since heing
several corvespondences no response has yel been received from
your end. Therefore, the resull of the selection trial games
for recruitment as Badminton plaver still unknown to wme for
the year 1995 as 1 become champion tMo.~ 01 position} in thal
event.

For which again hope I shall receive a suitable reply to
this effect will come at early date.

- Thanking you,

Yours Faithfully,

Y ~
/égxuéaﬂrﬁiéaeébﬁan:
Dated/lLumding ( Prabhash Debnath I |
23rd May' 1997 ' C/o, Gri Monotranjan Debnath,
Private House, Medical Coleny,
P.O. Lumding, Dt., Nagaon(Assam)
PIN ~ 782447

Coéy to t—~ President (DRM/LMG)Y, Divisional Rly. Spart51Club,
Lumding for kind information and necessary action
piease.

{ Prabhash Debnath }
C/o, Bri Monoranjan Debnath,
! Private House, Medical Colony,
|  P.O. Lumding, Dt. Nagaon{Assam}
; PIN ~ 782447 '

1
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Nb 1~ Dprescntatien ngainst holilog selection

trial Pﬂ for sppolnt cat unler Sparts
G oba{Bekeln ton) fgr the yeap 399607

coneonling the mn}u of the seisction
fémnw Wbl 5hald o Be0-06

Tof 1= D, 18,0, /14G% olrealar o, DRSC/DNG/iwett/S
uw&ufa.w. e Mo, DSC/ Wi

, ere v
sty a

Iﬁim pofosd respect I bag to inpnmt the (elloving
feaats for your al d §s draw pour knd attentiosn ol
amchssary axtion please,

That 833, 1 revresssted cyself In he Delminton Players'
on ﬂiﬁi gﬁhg on fa- } i W De88 in Uin Indow
I, St éz vide DREC/ING'S clmuie Mo, PRAC/ING/Mett/S
M 1 became shmplon o maturolly T expeeted o
be ssleotald for sppolnteent wnlier ap*m S0ota for 1008.98,

| That i, rogrotlully 1t is to ptate that I hawe not
::: ultinataly soincteld nor the rssult of the sae was ancune

ool

That 8iw as per C/Maly gmlu referrsd to above
dpaloantions were Lnvited from the intemiing sompetitors for
Wpeintnent umer Gports guota{Padminton) md I wpplied for

That 81ry this nﬁomtdlm isude a8 %o paint out the
facly that conomaling 2mlit of the previous selsction a
further selsction fop the next neaslan has bear Hold teonuss of
W0 masen wiich 1s est mown to tis or gnliedy L3031f Wit agtoe
uishing everybody,

That 82», in the further nleohioa 30T tamed wp In
the greund, Bui wgeathr su¥priee I found that my new has
ey doleptad from 119t of eovpetitars duo %o 1o 00om
vhich s not o %0 me, .

That 8ip, to draw the 10t attentlon of 08/DNSC/MQ
I praed ssverdlly before hev, Copy sttached a8 scroxmre 1 Lo &
Bt no reply is reodived from his ond a8 s,

Kur piting Nm}! duﬁamm wu&?gonl 8 3ube
td efow pur Pl in hope of ting & Julielous
%eiﬂu to gt ﬂé%?mkw. v bl A

/
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© A} In the moleclion hold on S5eOw05 Al GPeRed§
t become Champlon but not seleeted for mpeintzent « thy 9

:
l

2)  PBesalt of the soleellon held en % oPufs me g Py TS

higs boen held up Gouaplie of gulbtability tost whitch | :
ks boen | Up-a03peye o Sultability tost +hiich 23 rolie
;é;uiaiw w:ﬂ”mmzmmmml oo, ) #' ] ‘ _m

) Rurthor selectisn called for wiihset o iy tor ‘
7 tbesh eplled without anncuncing rosult
of provious selectloa 1s confusive, * &+ ¢

I

© . # Deletlen neme ss o candidate for sclsetion yithout

‘I

Thorefore, 1t iZs requestod for Jour proper jus

f _ it Bif feat]
,anﬂ sarly deciston plrase, ' i._?.cmwn

- Dmted,Lmalng -, Yo foitarally,

T 20t June,1097, /-

o o . &
N ’ R . { Prabhash Dobnath )

J S e - G0, 8rt Monoranjim Dobnath

o o T Privats fouse, Medical Colmy
! ‘ o Folalamd in g, Dist,Napgaon,
3 S _ ASaM , PIN- 789447,

4
}

| _ ’ 6

sepobDocs RO OYS

]

N i

LU :
\ B
. x] j

u

P



3 s i
! . . . . g .
4 : ' I e P - .
m' i" ‘,’1‘: an l‘ WA | e ik RRE R R | e e ol W i alien, @l AR Ry | sfa ni«j}#:‘;‘a o
i RRARRY EROIRRIEE) At AR alfia RN e o AT
. , Date MI [vptf( atian tor andr Date of delivery of the ‘»i Date on which the copi Date. of waklig or fito
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(High Court of Aaoam,NagaLand,M;ghalaya,Manlpur,TrLaura
Mizoram and Arunachal Prade¢h)

wp(c) No, 66 of 1999

!

Sri Prabhash Dev Nath - ceo Potitioner
Private House, Madical Colony
P.0.Lupding, Dt. Nagaon, Assam

782447,
‘0 ' . ) s
Vs
Union ¢f India _ oee Respondents,

represented by the General Manager (
N.F Rallway Maligaon, Guwahati~11 ~

sacretary,‘Ministry ¢f Raillway

, Ne'w Delhi.

.Chief Geperal Manager, . - |
N.F,Railway, Mal ic; aon
G quhati .

President
Divisional Railway Sports Club
Lunﬂinq, N.F.Railway,

!

G@nerdl Secretary,
Divisional Railway Sports Club

Lumding, No.F. Rallway,

PRESLENT

HON'BLE MR JUSTICE N. SURJAMANI S INGH

For the petitioner ess MK MJA, Seikh
: Mrs A, Begum, Advocates.

< For t—ha Oppa’ Pal;’ty oee Mr. B.K.Sarma,

Mr. D.K.Sarma, Advocates,

Date of hearing & Judgment ... 11,12,2002,

JUDGMENT AND ORDER (ORAL)

Heard Mr M.A seikh learned counsel for the
_petitioner and Mr BOK,Sgrma learned Sr counsel assisted
by Mr b;x.sérma learned counsel for the Respondents. .
Ih this writ petition the pétitéoner némely Prﬁbhash Dy

Nath sought for a direction ta the Respondentp to

of Sports an adainst Sports quata in g.l?dﬂp sy

Catﬁlg‘fi{“? vk ek wrme Bl

_,...7._.« o —

2o 5 (81 2](3(3 2] 5 /G‘j, 2/ [,

declare the result of the Selection test for recruitment

-



2 € \ ‘,/

27th September, 1995 by contending inter alia,
that the writ petitioner along with others parti.-
cipatéd in the'ﬁest‘ 1nvterms 0of the related totiflcatiOU
which*was 1-uu@d by the Respondent Authority on
20.4,95 and tha'saiﬁ test was held oh the abdve
'ment&§ned dates but the Authority concderned did
Aot déclate the remult of such Selection test as on
h"tddaﬁiwithﬁut agsigning any reason. The petétioner
_ herein also sought for a direction to the Respondent.s
to keep one post in Group ‘D’ category (Badminton)
vacant penﬁing ﬁihal disposal, of this writ pegition»
At ph@'hearing Mr B.K.%arma learned gounsel

for the Railway, Respondentsraised a preliminary

issue pertaining to the maintainability of [this

writ petition. Supporting his submission Mr 3K,

Sarma learned Src, counsel has draw& my attention to
the relevant provisions of Section I(q) (v), Ssection
14 read with Section 19 of the Admnxstrative Tribunals

Act 1985 for short the Act of 1985 and contﬁn%ed that

4

. if the petitioner is really aggrieved ~ in the

‘relatedlprocess of r&cruitment of Sborts Man
' i

against the Sports Quota under N.F Railway in terms
oL the related mnotification dated 20.4,1995 as in
Annexure 'C' and another thiﬁication dated 14th Maréh

1997 as in Annexure'Blto the writ petition_yd%he writ
: . . o)
petitioner ought to have approached the proper forum that
: Cont e de ..
'13) the Central admnistrative Tribunal . as tha
(\

N\

matter falls within the Jurisdiction of the Central

Admnistrative Tribunal not with this court. Further,

: Q\}D) ’ '

. '3)0\-«
Y
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strehgtheniﬁg ‘the submission, Mr Bl.K.Sarma, learned
Sr,céﬁnsel relied unon the the I'ull Bench decision of the
Apéx Court\rendured in L, Chandra Kumar appellant Vs
Union of India reported in 1997 (1) GLT (S.C.)1 and
= aﬁéué@ that in such a case jurisdiction vests upon
|- ﬁhe Central Admnistrativa Tribunal concerned and the
Tribunml is the riret Court which has power and jurisdiction
to try and deal with the present matter within the ﬂmvi?'q
: ,'Artirle 226/227 of the Constitution of Incdia and [the
decision of this'Trianél will, however be subject to
B scbutiny before the Division Bench of =zhe High,Court

within whose jurisdiction the concerned Tribunal (£alls,

N@w thi$'c0urt is to'see and ekamlne whether theI
b prellminary issue raised by Mr BoKe.Sarma learnce Sre

'

gounsel can be entertained/accepted or not. " A
In terins of the Notificatlon dated 20th April/95
. as in Annexure ‘C' to the writ petition, appliCationa
are inviLcd in the standard form from the interding
caudidates for recrultment of Sporta;man'againnt

spo1 ts quota &R in Group ‘' category under the

Respondent, Railway and the petitioner was also onk of the
¢andidates | who applied to it and participated /j-'n . the
test along with others and the result of the selection/
test was not announced as on today instead y the %ailway
Respondent Authority issued sgubseqguent notification dated
14th March/97 for recruitment of Sports pcerson .
agalnst Sports guota in the same Group AD' Categoiy

as seen in the document marked Annexure ‘E' to the petition.
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Lt is not disputed that, - recrultment.of thi
Ay <
Spo:ts,man against Sports Quota in terms of the

= i
related notification as discussed abovefu%uch posts

e

- are Civil posts under the Union of India and as such

in my considered view) it.is the Central Admnistrative

. Pw,’,.fu:M e
Tribunal concerned to deciﬁe Lh@ matter . 3

"3 »~ -

: ach-xecruitment) as the post advertised falls

within the purview " of civil post under the Unxon

of India in terms of the relatﬁd provisionq of Section
3 readiwith Sectlion 14 of the act of 1985, For bhetter
appreciaticn in the matter Section 3 (g) and Section

'14'0f ﬂhe Act of 1985 are gquoted below g

-l , section 3(q) 3 "service matters®, in relation to a
S person, means all matters relating to the

conditions of his service in connection
with the gfiair of the Union or of any
State orany locil or other |authority
within tﬂe territory of Indija or under

.the control of the Government cof India

. Or, as the case may be, of any

. corporation or society owned or contro-
lled by the Government, as respects -

(1) remuneration (includiny allownnces}),
. pension and other retidement
benefits. |

L (i1) . tenure inciuding confilrmation,
| , ' seniority, promction, reversion,
b o premature retirement and superann-
> uation,

. (i1i)leave of any kind,
(iv) disciplinary matters or

(v) any cther matter whatsoever,®

Section 14 " Jurisdicticn, powers ;and authorijty of the .
. Central Admnistrative Tribunal «
(1) save as othersise expressly provided in this A«

Act, the Central Admnistrative Tr/ibunal

shall exercise, on and from the appointed
day, all the jurisdictlon, powers and autho-
rity exerciseble immediately before that

day by all courts (except the bUPrenlCOUrtﬁt*

in relation to -

| .
' {a) recruitment and matter concnrninqkrecruitment
to any All India S.rvice or to any Civil =
\ : service of the Union or a civil i )Qé% under

(Syp the Union or to a post connected i
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defence or in the defence services, bging in
eitherxr case, a post filled by a civiljlan,

(b) all service matters concerning .
(1) a member of any All India “ervicey or :
(11) a person (not being a meiber of an All 1ndjg
- Service or a person referred to in clause
(c) appointed to any civil service of the Union
or any civil post under the Union or

(111) a civilian (not) being-a nember of an All
India Service or a person referreF to in clause

n (c) appointed to any defence services or a post
connected with defence,
. !
and pertaining to the service of such member,
-person or civilian, in connection with the affnirs

of the Union or of any State or of any local
or other authority within the xrka territory of

. India or under the Control of the Government of Indin
or of any corporation (or society) owned or
controlled by the Government,

(c) all service metters pertaining to service in

connection with the affairs of the Union concerning
a person agppointed +to any service or post referred
to in sub-clause (il) or sub~clause (i1ii) of clause ({
(b) being a person whose gservice s have been

placed by a State Government or any jocal or other
adthority or any Eorporation (or society) or other
body, at the disposal of the Central Government

for such appointment, "

In L. Chandra Kumar appellant Vs Union of India
(Sxp) |

Respéndentbthe Apex Court held that Tribunal ,may'perfurm

r\"

a Suﬁplementary'role in deciding the powers donferred

SyQAiticle' 226/227 of the Constitution of India. However,

the decision of this Tribunal will however be |subect to

to scrutiny before the Division Pench of the Kigh Court

within whose jurisdiction the concerned Tribynals falls

ana those Tribunals will nevertheless contirue to act

like Courts of First instance in respect of the
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areas of law for uhich'they ha&e bzen const | tuged

- and ‘it will not therefore, be opened for litijants to

" directly approach the High Caurt even in éasgs‘ where

ghey quegtiqn‘the vires of statutary legislationg

(éxéept where the legislation which creates the .

‘onservation of the Apex Court £inds its plag

1 «~

~ particular Tribunal is challenged), This relelant

]

in Paragraph 99 of the related Judgment and the sanme

is‘quoted below 3

|

|

~
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M99, In view of the reasoni adopted by thax us
we hold that Clause 2(d) or Articie 323 (A)

and clause 3(d) or Article 323 B to the extent

they exclide the jurisdiction of the High Court
and the Supreme Court under Article E23/227

and 32 of the Constitution are uncontitutional.
Section 22 28 ‘of the Act and the éx:lusion

of jurisdiction’ clauses in all other legislation
enacted uhder the aegis of Article 323 ahd '
323 B would, to the same extent, be unconsti-
tutional . The jurisdiction conferred upon the
High Courts under Article 226/227 and upon the
Supreme Court under Article 32 of tho Constitubion
is part of the inviolable basic stricture

of our constitution, while the jurisdiction
cannot be ousted , other courss and’tribunals

may perform a supplemental role in discharging
the powers conferred by Article 226/227 and 32

of ‘the Constitution. The Tribunal created’

" under Article 323 A and Article 323 B of the
‘Constitution are possessed of the competence

to test the constitutiodal validity of statutory
provisions and rules. All decisions of these
tribunals will however be subject to scrutiny
before a Division “ench of the High Court within

whose furisdiction the concerned Tribunals
falls. The Tribunals will nevertheless;, continue
to act like courts of first instance in respect:
.0of the areas of law for which they have been

“constituted, It will not therefore, be opened

for litigants to directly approach the High
Court even in cases where they que§tion9d

N




the vims' of statutory legislations { excrpt
whex.a the leqi:&)ation +hich creates particular
rribunal is challengedi, Py overlooking fthe ;
'jux:.kddict'imn of the concerned Tribunal gection C‘d
(6) of the act is valid and Constdtutional oM
.« apd.is to be inu"rprabed in the mann ¥ w" have
indicated o )

' '
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In Lhe ingtant n..ase, the: pl‘,.:&.,nt petitjomﬂ»r

Sc‘wﬂ(vﬁ b"“‘ »
St ;iieﬁ fox: w—»«'decla‘zation of Lhe T“‘snlt.
v L\ -

/mst iR terms 03’“ the raviated adverfiaemmnt o) =rtammg

the recrnitment of .,pom.s persmm againqt Bppres
fquof,a m Gz:mxp‘l)' 'cquory@ iVJ,l pOS%; undex: t,w " o

Unicm e::af; J'ndi@,.a, Ac«.ox:d:a.pg t.o me,‘ the, ca se of 'rh

v i

' petitﬁonmr ir* govcs:med by the Provisi@ns of . ;t.aw‘ ldid

| dowu un«iez: Section 14 of the Act of 1985 and as~ such
o ) ,
the patiuomr cmgm, £o kmva apprOaf"heli e t::wl

'\,../I

Central Admni.stx ativea Tribuma) concernad ag tha Cventra'l

" Ao ack L\l’u—-

Adrmistrativea Tr:’».nunal c;oncebrned is the c.cﬁm:ts b E
i) [ WA | )
- first inotance and it le not be opened £or hjm (f’*-‘*ko‘""’")

. -m’ .
‘to di rec‘:tly aapz:oach t:hi,s court wit.n the pref‘e 1§ '

Il

writ petitiosx., I made thi.y.ahse rvation, keepinq in

view Of tho relat@d pmoviﬂionq oi 1aw lald down under
-Section 3, 14 and 19 of the act of 1987 and dccisimn
| of- Lhe Apax Cgurt rendmrud 1n Lo Chmndna Kumax Vs UDLQn :
of Kndia Respondent qupra), ACLozdingly, I do +mreby -
aCCFpt th@ preliminaxy i suc ralsed by the Reapondentsf‘
: peztaining tﬂ the maintgiaab&lity 0L this writ
pet}‘:tiona HCWGVQg, it Lea made cl@qr that, lhberﬂy is
| granL@d to the writ.petitioncr £0 approach the’Centralf

dums.smative '}.‘ribunalﬁ, conm,rned fox: thi.s PULpase, if

E - 80 ad*r.i.medﬁ ,i” 3 ’.L‘hi,s wird petj.tion is d;i,.,mi.sqed :
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with ‘(,.he above oéservat?on, Ho order aq tc e::o‘sw,., N
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